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(c) Yes, Sir, According tg the
available information, Pakistan has
established training camps at various
placeg in Pakistan as well as in POK
to train terrorists to be infiltrated
inte Punjab and Kashmir.

Suicide Squads to tackle Terrorism

2939, SHRIMATI VEENA VERMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any proposal is under
Government’s consideration to raise
‘Suicide Squads’ to contain and
effectively tackle terrorism on lines
of suicide squads reportedly raised in
Thailand, and other countries;

(b) if so, what are details thereof;
and

-

(¢) the steps taken so far in that
direction?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M. M.
JACOB): (a) No, Sir.

(b) if so, the details thereof;

Bibar U.P. Border Dispute

2950, SHRI SYED SIBTEY RAZI:
Wi]l the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any border dispute
between Bihar and Uttar Pradesh is
pending before the Central Govern-
ment for solution;

(b) it so, the details thereof

(c) whether due to this dispute,
an area of about one thousand acres
of land of Uttar Pradesh has been
lying uncultivated for the last many

years leading to bloodshed every
year;

(d) if so, the details thereof;

(e) whether Government propose

to take any steps to solve this dis-
pute; and
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(f) if so, the detuils thereof and
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER, OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M. M.
JACOB); (a) to (f) Based upon the
Arbitral Award of Shri C. M, Trivedi,
which was accepted by both the Gov-
ernments of Uttar Pradesh and Bihar,
the Bihar and Uttar Pradesh (Alter-
ation of Boundaries) Act, 1988 wag
enacted ‘ty replace the fluctuating
inter-state river boundaries by a
fixed boundary. Thus thers is no
boundary dispute as such, However,
there have been occasional copflict-
ing claims between private partiesin
respect of rights of owanership and
cultivation of land in some of the
areas transferred from omne Stata to
the other following the enforcement
of the said Act. Such dispute are
already sub-judice. There are, how-
ever, some differences between the
two State Governments ever the ex-
change of records of rights of culti-
vators in respect of their lands in
certain villages falling in the trans-
ferred territories. Further action in
the matter can be taken after getting
the report of completion of survey
and record operations being done by
the concerned State Government.

The problem is essentially a matter
to be sorted out between the two
State Governments bilaterally ag the
appropriate levelL The Central Gov-
ernment will extend such assistance

as may be specifically required by
them.

Visit of Foreign Tourisis in Assam

2941. SHRT MATANG SING: Will

the Minister o HOME AFFAIRS be
pleased to state:

(a) whether there is any proposal
under Government’s consideration to
allow foreign tourists to vigit Assam
ag hag been dane in Laddakb; and
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(b) if so, by when the restrictions
are likely to be lifted and if pot, the
reasons therefor?

Aitsvwers

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M. M.
JACOB): No, Sir.

(b) Various factorg like nature of
the International border, generzi law
and order situation, sensitivity of
the state and presence of insurgent
elements etc. are the reasons for not
lifting the restrictions on the entry
of foreign nationals in, Assam.
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